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Shrj Krishna Menon: No, Sir. It is 
rather difficult in the case of Pakistan 
to say whether the aircraft is civilian 
or military. I am told that all their 
aeroplanes are under the Air Force. 
From the merits of the matter we 
may say that this is not a military 
aircraft. 

Mr. Speaker: He wants to know 
whether it is the definite policy of 
the Government to shoot the aircraft 
down or to pursue them when such 
violations are committed. 

Shri Krishna MenoD: I have re-
peatedly stated in Parliament--and it 
has also been stated by the Prime 
Minister-that it is not the policy of 
the Government to shoot down 
aeroplanes at this stage. 

Shri Hari Vishnu Kamath (Hos-
hangabad): Is it unwillingness or in-
ability or Ahimsa? What is it? 

Mr. Speaker: Order, order. 

Shri Hem Barua (Gauhati): In view 
of the fact that these aircratt flew 
at a very low altitude and distribut-
ed leaflets and then circuited the town 
of Belonia five times and the Gov-
ernment are convinced, as the state-
ment made by the Defence Minister 
shows, that these violations were not. 
unintentional-in view of all these 
facts..--why is it that our Government 
do not care to chase them out of our 
territory or shoot them down? Would 
that not have been a civilised 
behaviour? 

Shri Hari Vishnu Kamath: Pakistan 
ahoots down our aircraft. 

Urgent Public Importance 
Shrj Krishna Menon: The view of 

the Government in this matter is that 
civilised behaviour from OUr standard 
is to protest diplomatically to the 
Government concerned until that 
category of remedies are exhausted. 
In this case, we do not even know 
whether the personnel in this aircraft 
was civilian or military. --Shri Hem Barua: Are they not ex-
hausted by now? 

Mr. Speaker: Order, order. 
Shri Hari Vishnu Kamath: A battle 

of protests. 

Shri Daji: Is it not a fact that the 
aeroplane violated more than ten 
miles of our territory and was carry-
ing out some survey work? 

Shd' Krishna M~n: What work 
they were carrying on, we cannot 
say. But, as I read out in the state-
ment, there is no question or doubt 
that they were within our boundary; 
and they could not have made a mis-
take. We could shoot down the 
aeroplanes even without aircraft 
from our side. But, as I said, it is not 
the Government's policy to shoot 
down the aeroplanes; that would 
mean violence. 

Shri Hari Vishnu Kamath: Why not? 

Mr. Speaker: That is a different 
question altogether. 

Some Hon. Members Tose-
Mr. Speaker: Hon. Members are 

aware that I do not allow 'morc than 
one question to each sponsor of the 
notice. 

ACCIDENT AT SoUTH BULLIHARI 
COLLIERY 

Shri P. R. Chakraverti (Dhanbad): 
Under Rule 197, I beg to call the 
attention of the Minister of Labour 
and Employment to the following 
matter of urgent public importance 
and I request that he may make a 
statement thereon:-

"The accident at South Bullihari 
colliery on the 24th August, 1962, 
resulting in the death of six 
workers." 
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The Minister of Labour in the 
MinIstry of Labonr and Employment 
(Shri Ilathi): An unfortunate acci-
dent occurred in South Bulliaree Col-
liery (of the East Indian Coal Co. 
Ltd.,) at 11. 45 A.M. on 24th August, 
1962. The accident resulted in death 
of six workers, then working in the 
coal 'mine. The Colliery is situated 
in the district of Dhanbad in Bihar. 

A gang of miners was enga,ged in 
Joading blasted coa I in a dcpillaring 
area when a mass at coal about 5m x 
3m x 0.37m fell down from the roof 
at a height of about 3.4m burying six 
miners under it. Four of them were 
killed on the spot and two others sus-
tained serious injuries which proved 
fatal about seven hours later, even 
though they were rushed to hospital. 
About 5,000 people were working in 
the mine. 

The Chief Inspector of Mines to-
gether with the Additional Chief 
Inspector, the Deputy Chief Inspector 
and the Regional Inspector of Mine3 
visited the mine immediately after 
the occurrence and the Additional 
Chief Inspector of Mines is conduct-
ing a detailed inquiry into the acci-
dent. Compensation is being paid to 
the dependants of the deceased. 

It appears from a preliminary en-
quiry that the accident took place 
because of inadequate roof supports 
in the depiJlaring area. Legal action 
will be taken against all those found 
to be negligent. The report of the 
inqui'ring officer wi!llbe placed on 
the table of the House and remedial 
measures will be taken in the light 
of the report to prevent recurrence 
of such aecidents. 

Shri P. R. Chakraverti: Is it not a 
fact that on 22nd July six persons 
died. in Sitanala and again four 
miners died on 9th August in Ella and 
Digwadih? Now, again, on the 24th 
August, six persons have died. That 
means a total of 16 persons died in 
the same neighbourhood from the 

sal. .' form of accident. If that is so,. 
may I know what steps do the Gov-
ernment propose to take to safe-
guard the lives of these workers from 
these death-traps·' 

Shri Hathi: We arc thinking of 
setting up a Nntionnl Mine Safety 
Council with a view to have a greater 
check on the inspection and for the 
education of the workers in safety 
measures and other types of remedial 
measures. 

Shri S. M. Banerjee (Kanpur): In 
view of the fact that there had been 
repeated acoidents in this area due 
to the criminal negligence of the 
employers, I want to know what 
other steps are bein,g taken against 
the employers to see that these acci-
dents do not occur? 

Shri Hathi: As I said, we are think-
ing of setting up a National Mine 
Safety Council having more powers 
for the inspectors for educating the 
workers for safety. 

Shri S. M. Banerjee: May I know 
what other steps are going to be taken 
against the employers, because these 
accidents occur due to the negligence 
of the employers? 

Shri Hathi: So far as the employers 
are ooncerned, legal action-prosecu-
tion-will be launched a.gainst those 
supervising personnel who were there 
and whose duty w.as to check these 
things. 

Shri Indrajlt Gupta (Calcutta-
South-West): Due to the frequency of 
these accidents, may I know whether 
there is a plan for tightening up the 
inspectorate machinery, so Jhat in-
spection is made before the accidents 
take place or the inspectors arnve 
only after the accidents occur? 

Shri Hathi: It is not possi ble for 
an inspector to inspect al! the mines. 
Therefore, they are going to increa:re 
the number of inspectors and see that 

these accidents are reduced. 
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Shri Daji (Indore): Is it a fact that 
the roofing arrangC'mcnts in the mmes 
have got to be inspected every month 
and this was not done? May I know 
what steps are being taken for hav-
ing this check, so that in future such 
accidents may not occur in the same 
mines again? 

Shri Hathi: That will be consider-
ed when we get the report of the ltl-
Quiring officer. 
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Shri Hathi: I have already said it 
in the statement. 
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PAPERS LAID ON THE TABLE 

SCRAP COMMITI'EE REPORT AND 
GOVERNMENT RESOLUTION 

THEREON 

The Deputy Minister in the MinI!I-
try of Steel and Heavy Industries 
(Snrl P. C. Sethi): On behalf of Shrt 
C. Subramania'm, I beg to lay on the 

No. 1628 
Table a copy each of the following 
papers:-

(i) The Scrap Committee Report, 
1962. 

(ii) Government Resolution No. 
SO(B)'-20(2) Itl2, 'dated "Uhe 

27th August, 1962, containing 
decisions on the above Report 
[PLaced in Library. See No. 
LT-386/62], 

Shri Hari Vishnu Kamath (Hos-
hangabad): On a point of clarification. 
What kind of scrap does this COlll-
mittce deal with? 

Shri P. C. Sethi: Iron and steel 
scrap. 

COMMITTEE ON ABSENCE OF 
MEMBERS 

SECOND REPORT 

Shri Mulchand Dube (Fru-ukhabad): 
Sir, I beg to present the Second 
Report of the Committee on Absence 
Of Members from the Sittings of the 
House. 

STATEMENT CORRECTTNG 
ANSWER TO STARRED QUESTION 

NO. 1626 

The Deputy Minister in the Ministry 
of Information and BroadcastinC 
(Shri Sham Nath): Sir, during the 
course of my reply to supplemen-
taries to Question No. 1628 on 22nd 
June 1962, I included by oversight, 
'G=' among the Janguages in 
which All India Radio has monitor-
ing arrangements. The correct posi-
tion, however, is that All India Radio 
has no arrangements fur 'monitorin€ 
broadcasts in the German language. 


